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Investment in various Projects 

3774. Shri Sampath: Will the Minis-
ter of Finance be pleased to state the 
amount invested in various Central 
Government Projects, State-wise? 

The Minister of Finance (Shri 
Morarji Desai): The information is 
being collected and will be laid on 
the Table of the House in due course. 

Bifurcation of Constituencies 

3775. Shri M. B. Thakore: Will the 
Minister of Law be pleased to state: 

(a) whether it is a fact that under 
Section 19 of the Bombay Bifurcation 
Act read with Section 6 of the Tw() 
Member Constituencies (Abolition} 
Act, 1961, only existing double consti-
tuency should be bifurcated; 

(b) if so, why Patan Double consti-
tuency for Assembly has not been bi-
rucated when there was no increase in 
number of seats for Assembly in 
Patan Parliamentary Constituency in 
Mehsana district; and 

(c) if not. how Patau Taluka has 
been separated from Harij Taluka? 

The Deputy Minister of Law (Shrl 
llajarnavis): (a) to (c). Under section 
19 of the Bombay Reorganisation Act. 
1960, as amended by section 6 of the 




